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Shri R. S. Pandey: In order to re-
present the Kutch case before the in-
ternational tribunal, I want to know
whether we have collected all the
documents written in Gujarati from
the Maharao of Kutch and whether
they are in our possession now? It 1s
a very simple question,

Shri Swaran Singh: There are a
large number of documents in Guja-
rati, in English and 1 presume some
even in Sindhi. They have come to
the notice of our team who have
worked for months together in col-
lecting all the evidence from that
area locally, as well as from London
and from our offices; all the relevant
documents have been collected and
are in our custody.

Shri Hem Barua: Shri N. C. Chat-
terjee has just now said that he has
seen the instrument of accession
at Geneva. I do not doubt the authen-
ticity of that document. It is authen-
tic. In that context, is it not a fact
that the original instrument of acces-
sion that was signed between the
Head of the State of Kutch and the
Government of India when Lord
Mountbatten was the Governor-Gene-
ral was missing from the Govern-
ment of India files and had to be
procured by Shri Jivaraj Mehta, our
High Commissioner in London from
the Maharao. We would like to know
whether that is a fact.

Shri Swaran Singh: That is not a
fact.

Shri Narendra Singh Mahida: May
I know whether the appointment of
the Maharao of Kutch on the Indian
delegation would have been. bene-
ficial to us or not?

Shri Swaran Singh: This is a law-
yers' group preparing the case and
arguing on our side, Whereas we
can get all the information from
whatever sources it might be avail-
able, it {s not a layman's delegation,
it I may use that expression.
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Shri Nath Pai: May we have an
assurance that the presentation of
India’s case, which is irrefutable and
it properly and assiduously submit-
ted any impartial tribunal must up-
hold it, is being properly attended to0?
With due respect to Mr. N. C. Chat-
terjee and other eminent advocates
whom we have drafted, we get the
impression that whereas the Pakis-
tani delegation is making it a whole-
time job, ours is not. I say with the
best of knowledge that our case may
go for want of proper presentation,
with due apology to the very eminent
lawyers......

Mr, Speaker: He has answered it
already.

Shri N. C. Chatterjee: India's case
has been fully, properly, adequately
and comprehensively represented.

Shri Nath Pai: I can give details
as to how many attended, for how
many hours.

Mr, Speaker: Next question.
Extension of Cease-Fire in Nagaland

+
*123. Shri D. C. Sharma:
Shri Yashpal Singh:
Shri Kolla Venkalah:
Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Extermal
Affairs be pleased to state:
(a) whether Church leaders in

Nagaland have proposed an exten-
sion of the cease-fire period in the
State by 45 days after its expiry on
the 15th October, 1966; and

(b) if so, the
in the matter?

The Minister of State in the Minis-
try of External Affairs (Shri Dimesh
Singh): (a) and (b). No proposal has
been received by the Government of

decision arrived at
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India from the Church leaders, al-
though according to reports they pro-
posed an extension of suspension of
operations upto 31st December, 1966.
The Underground Nagas, however
telegraphically proposed two months
extension from 15th October, 1966.
The proposal was accepted by the
Government and the period of sus-
pension of operations has been ex-
tended upto the 15th December, 1966.

Shri D. C. Sharma: So far as I
know, there have been four rounds
of talks between the Prime Minister
and the underground Naga leaders.
May I know what has been the net
result of these talks besides the cor-
diality of atmosphere that has pre-
vailed when the talks have gone on?

Shri Dinésh Singh: We have re-
ported to the House the progress of
the talks as they have taken place.
We shall be making a fuller state-
ment on the last talks that have
taken place.

Shri D. C. Sharma: May I know
how long the Government propose
to continue this dialogue with the
underground Naga leaders and whe-
ther any time-limit on their side and
our side has been get to this dialogue
which has been going on, I think, for
more than 2 years or so? ;

Shri Dinesh Singh: The House will
appreciate that it is very difficult to
fix any time-limit for such talks.
While peace lasts in Nagaland and we
are wanting to settle this peacefully,
we shall have to go on talking. I
can only say that the talks have gone
on in a very friendly and frank at-
mosphere and I hope we shall be
able to convince the underground
Nagas of what we are saying.
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Shri P. R. Chakraverti: May 1
know whether the departure of Rev.
Michael Scott has helped the Naga
rebels to modify their earlier intrans-
igent, attitude and adjust themselves
to the sovereignty of India?

Shri Dinesh Singh: We have men-
tioned several times in the House
that we felt the presence of Rev.
Michael Scott was not helping in
these talks. Obviously, since he has
left it is going on more smoothly.

Shri P, C. Borooah;: May I know
whether from the 14-point memo-
randum submitted by the Naga under-
ground delegation to the Prime
Minister and handed over to the
newsmen in Calcutta it is clear that
all discussions and deliberations so
far held have made no change in
their original stand; if so, whether, in
such circumstances, the Government
has any proposal to transfer this res-
ponsibility, the responsibility of ne-
gotiating with the underground Naga
delegation to the duly constiuted
Government of Nagaland and bring
home to the exiremist section the fact
that any armed action against India
is futile?

Shri Dinesh Singh: I would not
say that there has been no progress
in these talks. There has been pro-
gress made. I may say that we shall
be making a fuller statement on this
question. This relates only to the ex-
tension of cease-fire.

Dr. L. M. Singhvi: May I know
whether Government have any in-
formation that during this period of
extension there have been efforts by
certain scctions of rebel Nagas to
consolidate  their  position and to
build up their armed strength?

Shri Dinesh Singh: Yes, Sir, we
have received reports from time to
time that the Nagas are trying to
strengthen their forces. On the other
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hand, there is also this strong feeling
that while these peace talks are going
on there is a greater desire in them
to settle this matter peacefully.

Shri Indrajit Gupta: We were hap-
Py to hear from the hon. Minister that
there has been some progress in the
talks. If that is so, are we to dis-
count the Press reports which say
almost unanimously that the rebel
Nagas who came here said: (a) that
they are not interested in any cease-
fire and (b) that they stick, to their
original demand of absolute independ-
ence from India? Since he has said
that there has been some progress,
are we to take it that these reports
are incorrect?

Shri Dinesh Singh: I mentioned on
the last occasion that the under-
ground Nagas have stated their point
of view and we have stated our point
of view. Yet the talks are going on
and while talks are going on pro-
gress is made and there is always
positive hope of a peaceful solution.

st wo o fyif : avr fadifidi
F ATt ¥ A WCATT A A T
fedi ¥ @t 99 @Y & AT qaAR
eafta @ 9wy @1 TEgTEaQ F 4t
AT F TF A FT &7 FTO0 F¥4T §
AT Fq1 AR gEATIAT § FF wmr wng
F1 58 9x #E g« faw omam ?)

st fedm fag : §% oy fada
fear meaw wgeT, fF s@ 39 adR
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9 7§ § ar ag T qF Ay § fe
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W faae e d 1 g o e &
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Shri 8. C. Samanta: May I know
the grounds that were put forward
by the Church leaders and whether
because of those grounds the exten-
sion has been made or Government
made it on its own?

Shri Dinesh Singh: I have given
this answer in the body of the main
reply.

Shri Subodh Hansda: It has appear-
ed in the newspapers that 1bout
2500 Nagas are undergoing trainingin
East Pakistan and in anticipation of
that the underground Nagas have
asked for the extension of cease-fire.
May I know whether Government is
aware of that and whether it is a fact
that these Nagas are undergroing
training in East Pakistan?

Shri Dinesh Singh: This matter was
mentioned to the underground Nagas
and they denied that there was any
training going on in Pakistan,

Shrimati Jyotsana Chanda: May 1
know whether the cease-fire agree-
ment is in operation only in Naga-
land or it is extended to Ukhrul sub-
division of Manipur?
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Shri Dinesh Singh: Ukhrul sub-_
division is covered by the cessation
of operations.

Y TR ¥AT AT ¢ AW WA ARIRT
¥ %31 f ArmdE ¥ aurefaa fang
Faml AR T G & o F A
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st TN A€ qrEw : gEC A
7g 971 f& 9w ag wfiq 7iaf sed.
AT qg 97 ¥ €9 ®1AT 7 ooF A
T Y IR A9 ¥ @I AR Sw ¥
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st fadm fey : ag g1 awO-Awg
REAAF FRAT W@
Shri Joachim Alva: Is it not true
that ever since the Simon Commis-
sion the Nagas have demanded a se-
parate State and that it will take
some time to take them out of this
complex and that it is our firm and
unequivocal policy that we stand for
the sovereignty of India that we have
put the entire matter before all the
Naga leaders, some of whom are un-
derground and some of whom are not
available for negotiation so that they
may take up the matter for conside-
ration before their collective council?

Shri Dinesh Singh: That is the
position. We have placed our views
before them.

oY T T sret : ardy ' &
frewram & &z WY WG TIETT Y ;v
TH 9% &) aEe) faeht @ fF ant
W qifeara & wreaw § v famfedt
&7 gaR AW F ATy wray § AT agi ¥
gfaae I ara g ved & afz g, av
I VFA & fau AT a@FR a1
warg §T @ ?

=it fadw fag : 7 QY AW Ay,
FHT-TAT qT qE & AN W@ AT @
ok § st forx e fe Y fanEy
AT AT § IAY oy et foon famr @
7g qAtfae 7Y & e s gwrdy amat
Iw @ & @ @g fed Al Y
gfaare am ar Zfa  a1gT W
IFI T IR fear
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The Minister of External Affairs
(Shri Swaran Singh): If I may sup-
plement it, the suggested insinuation
in the question that the Burmese
Government is in any way encourag-
ing them is absolutely incorrect. We
have got the best of relations with
the Government of Burma and there
has been complete co-operation and
understanding between us and the
Government of Burma.

Shri Ranga: May I know whether
during the latest talks the Govern-
ment have assured themselves of the
co-operation and active assistance and
advice of the present Chief Minister,
Shri Angami and the ex-Chief Miais-
ter, Shri Shilu Ao? Are they trying
to be in touch with both of them
continuously in regard to this parti-
cular matter of the negotiations with
the rebel Nagas?

Shri Dinesh Singh: The Nagaland
Government is in touch with us very
closely and the Chief Minister was
here during the talks. We are in
very close touch with them,

Shri Ranga: What about the ex-
Chief Minister, Shilu Ao? Are they
gseeking his co-operation or not? There
are two or three tribes and both of
them are leaders of two diffrent
tribes; we should be able to assure
ourselves of their co-operation.

Shri Dinesh Singh: We have the
co-operation of the former Chief
Minister also.

Shri Swell: Last time when the

delegation of the rebel Nagas came
here and had talks with the Prime
Minister, reports which were sup-
posed to emanate from official circles
indicated that the talks were progres-
sing satisfactorily, but the leader of
this delegation, Mr. Kughato Sukhai,
went to Calcutta the next morning
and said that the talks had reached a
deadlock. I would like to know which
of these views is nearer the truth.
Mr. Kughato Sukhai had also issued
a 14-point memorandum. I would like
to know whether this Government is
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issuing any statement clarifying those
points raised by Mr. Kughato Sukhai.

Shri Dinesh Singh: The under-
ground Naga delegation has gone
back to consult their colleagues and
to that extent, as I said earlier, the
talks had gone on. It is for them to
go back, consult their colleagues and
let us know. If the talks continue,
obviously they have gone on satis-
factorily; but if the talks do not con-
tinue, then of course there will be a
deadlock. So far as the other question
that the hon. Member asked about
the 14-point memorandum is con-
cerned, it is true that a note was
handed over to the Prime Minis-
ter by Mr. Kughato Sukhai. We did
not go into it because that related
largely to the past and we said that
what mattered most was our present
association and any future adjust-
ments that may be necessary.

Shri Swell: The Minister has en-
tirely evaded my question. I had
asked which of the contradictory
points of view was nearer the truth
and, secondly, whether the Govern-
ment was issuing any statement to
clarify the points raised by Mr.
Kughato Sukhai. This House is not
any better enlgihtened by this eva-
sive answer given by the Minister.
We are entitled to better answers.

Shri Dinesh Singh: My difficulty is
that hon. Members only listen to one
side. I had said at the very beginning
that we shall be making a statement.
I do not know what else I shall say.
Foreign Minister’s Speech in Com-
monwealth Prime Ministers’

Conference

+

*124., Shri Shree Narayan Das:
Shri S. M. Banerjee:
Shri Daji:
Shri Yashpal Singh:
Shri P. C. Boroeah:
Shri D. J. Naik:
Shri Kishen Pattnayak:

Shri Madhu Limaye:
Will the

Minister of External





